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Versus
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(By Advocate Shri D.S. Jagotra)
riRDFR (ORAU_

.  Ai CP A ft i or Cha i rman__LAlpy Mon'ble

1  Heard both sides.
2  It is not denied that pursuant to the Tribunal

i  hae b'="='n granted temporary■  order dated 17.3.99, appl icant has b--n g
1  ,4, QQ and Shri Jagotra states thatstatus w . e . I . - - 1 .,r«- • -.pMioanfsCai. tor regular,sat,on win be considered ,n

.ooordance with rules and instructions, including
.  , „ Educat ion letter dated 10.6.98 and otherDepartment of haJ--a- '

relevant circulars on the subject .
,  r p is dismissed.3  In view of the above, C-P.

Not i ces d i so-harged.
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